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New Delhi: this the 4  day of DscEmir tiagnoi
HON'BLE MR,S.R,ADIGE, \IICE CHATRMAN ().

HON BLE MR, KULDIP SINGH MEMBER(J)
IN' THE MATTER oF*

R. S‘Nagar, ‘

S/o Sh.Sarvan ‘Nagar, -

R/o Ii—105, Dakshinpuri, ( Revieu reé_gongents.'
New Delhi=-62 4 -, eesds Applicantdn A)

(By. Advo cate: Nrs.';F,' :K:D.lp ta‘) R
\i‘é rsus

1./ Union of India
cabinet Secretaria't”,’

North Block‘
Ebvt. of - IndJ.a

through its Cabinet Secretary,
andi . Review Petitionerp
3 Others, oL i O_Jooo(oRespﬂndentSL:'jin UA)

‘(B.Y Ad\mcate:“ ml‘f"hédhav Panikar for official rGSpondents;%,
" mTKrCuF,ta for pvts respondents)
S.R.Adige, VC(A):

. Heard both sides and perused the pleadings in
RA No,261/99 sesking re'u'ieh! of the Tribunal's order

dated 177 5. 99 in OA No.730/983

2/ The grounds taken in the RE do not bring it
within the scope and ambit of section 22(3)(F) ALT.Act
read With Order 47 Rule 1 CPC under uwhich alone any
order/decision can be revieueds

3°  In the guise of an RA, it has been sought to

rearque the case which is.not permissible in ‘law;

44 The RA is rejectedfi
} i |
/{'vu,‘//"f oéLZ,,
( KuLDIP ‘SINGH ) _ (S.R.ADIGE
MEMBER (3) - VICE CHAIRNAN(A).
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